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Sub: Mis. petition  under Section 20 "Power to remove difficulty"  of Central 
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Parties present : Shri Pawan Upadhya, Advocate for petitioner  

Shri Mehender Singh, PGCIL 

Shri U.K.Tyagi, PGCIL 
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    Record of Proceedings 
 

 

  Due to paucity of time, the  hearing of the above mentioned    petition 

could not  be taken up. Accordingly, the matter is adjourned.  

 

 

8. The petition shall be listed for hearing on 11.9.2012. 

 

 

                                                               

                                                                                       By Order of the Commission 

 

Sd/-      

 (T. Rout) 

           Joint Chief (Law) 


